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Beany Bom. Members rose—

Mr. Speaker: No, no. So many hon.
Members cannot get up and start
speaking,
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Mr. Speaker: It is only a persomal
«axplanation. He wanted to correct
Himself. K cannot be a point of di-
<ussion now,
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Mr, Speaker; Everybody who has
given a prastav wants to raise it hers.
That is not possible, There sre 50—
100 prastavs, Is it suggested  that
they can all rise now and start spesk-
ing on them?

oft v wrt wyar: A freen
wifed | wrawrdr & frwdt wfygd fe
ey g

Mr. Bpeaker: Let him wait. It will

go in the routine way from the office.
The office will write to him whether
it has been accepted or not. 1t i=
the duty of the office to do that I
expect them to write to every hon.
Member who has given potice of any
matter, There is no doubt about
that.
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Mr, Speaker: If you have any com-
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properly, please write to me. Thbe
Secretary and myself will look into it
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